
O.A. No. 305 of 2009 

VR.Mohapatro ..................... App.i cant. 
Vs 

Union oflndia& Ors 	.Repondent 

Order dated: 1302011 

C OR AM: 
QLk1lrn C .1 Mohapatr4enther (Açlm' 

& 
Hon'bie Shri A. K. Patnaik MernberJudl.) 

Heard Mr. B .S.Tripathy, Ld. Counsel for the 

applicant and Mr. S.L.Pattnaik, Ld. Counsel appearing for 

the Respondent-Railways. 

Mr. Thpathy, Ld. Counsel for the applicant 

during the hearing suggested that he would like to withdraw 

this O,A. to file a better O.A. for which liberty may be 

granted. Accordingly, this O.A. is dismissed as withdrawn. 

However, the applicant is given liberty to file a better O.A., 

if so advi.sed 
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